
NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 	- 

to prosecute this case jointly is allo red; 

subject to payment of Rs.4000/_ in shape of 

Indian Postal Order by Mr.V.Prithiviraj, 

learned counsel for the Apolicants, who 

undertakes to deoosit I.P .0. worth of Rs.4000/._ 

by 14.1.2003. on receiDt of the said Postal 

Order worth of Rs.40O0/, this O... N0.1175/02 

be conf med to p1icant No.1 and separate 

Original Application Nos. be gien to each 

of the Aplicants (Nos. 2 to 95) for statLsticà 

7urposes. Rith the above, M.).1176/02 is 

allowed and accordingly disposed of. 
U 

1M3ER J UD IC IL) 
- 	/ 	o 

der No.2 dated 6.1.2003 	ep 

ii2ard Mr. J.Prithiviraj, learned 

counsel for the oplicants and Mr.R.C.Rath, 

learned Standing Counsel for the Railways, 

on whom a copy of this Original Aolication 

has been served. 

Applicants served the Railways, on 

casual basis, for a good long time and, ulti-

mately, were taken to regular establishment. 

hile continuing in the regular Establishment, 

they were superannuated. Their entire service 

in the Railways, either in the casual Establish 

ment/with Temoorary Status and in the regular 

Establishment, having not been computed for 

qualifying service to get full oension, they 

have come uo in this Original Application 

under Section 19 of the rninistrative 

Tribu:-ials act, 1985, for a direction to the 

Respondents to connt the entire period of 

their services in the Railways for the purpose 



of calcu ating the Pension/full pension. 

V. 	 It appears that 50 of their temporary status 

period was only computed for the puroose of determinatj on 

of pension. They are claiming full benefits of temporary 

status period and the casual service period; because their 

eyes have been opened for the reasons of the following 

decisions of the Hon'ble Apex Court of India, of the Fbn'ble 

High Court of Orissa and of this Tribunal:- 

1) 	IR 1985 3C  356 - State of era1a and Others vs. 
M.Ppnanpbhan Najr 

1995 AIRSC1 370 - XashantHarj Katgkkrvs. 
Union of India & Ors. 

ONC 14o.2047/1991 Settlement Class If Job 
(disposed of on - Contract Eployes Union, 
24.3.1992) 3alasore vs. State of Orissa 

and Others 

 0 ...No .58 1/1996 Sachj Prusty vs. Union of 
(disposed of on - ndip 	Others 
24.4.2002) 

 94(2002)CLT1(A)3haskar Parida vs. Union of 
India & Others 

 OA Nos.843, 844, 
853 & 854 of 1994 
(disposed of on 
30 .1.1995 by the 
Ernakularn Bench) 

In the aforesaid cases, it has been decided that 

in order to provide minimum pension, such of the periods 

required to provide the minimum pension should be brought 

from the previous casual employment/temporary status period 

even if there are break(s) as the payment of pens ionary dues 

is no more bounty and one earns pension for the dedicated 

service rendered to the State. 

In the aforesaid premises, these 0 .As are 

disposed of giving liberty to each of the Applicants to 

make representation by giving all details to the 

Respondents/Authorities to provide them the 



what they are seeking in the present 0 .. The Applicants 

should submit their respective representations by the 

end of February, 2003, by enclosing copies of the aforesaid 

judicial dicthnis/dec is ions and other material particulars. 

The Respondents/thorjties are hereby also directed to 

examine each of the representations of the Aoplicants 

and grant them necessary relief, as due and admissible 

under the Rules/judicial pronouncements, by the end of 

June, 2003. 

With the aforesaid observations and directions, 

all these 0 .As (95 in number) are disposed of, leaving the 

parties to bear their own costs. 

Send copies of this order, along with copies 

of O.A. to the Respondents and 95 numbers of free copies 

be handed over to Dr.V.Prithiviraj, learned counsel for 

the applicants, who undertakes to transmit the same to 

each of the Applicants at the earliest dispatch. Free 

copies of this order be also given to learned Standing 

Counsel for the Railways,  Mr.R.C.Rath. — - 
N0R4qJN" I'10HNTY) — 

M3R (JUDICLL) 
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